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MINISTRY OF WATER RESOURCES . \
NOTIFICATION '
New Delhi, the 29th April, 2011

S.0. 910(E).—Whereas in the matter of Original Suit No. 3 of 2006, between State of Tamil Nadu V/s State of
Kerala, the Hon’ble Supreme Court vide its Orders dated the 18th February, 2010 and the 29th March, 2010 directed the
Central Government to set up by notification in the Official Gazette, an Empowered Committee, comprising of Hon’ble
Dr. A.S. Anand, former Chief Justice of India as the Chairman, one Member each to be nominated by the State of Tamil
Nadu and State of Kerala, in consultation with the Chairman, and two technical experts, not connected with the dispute,
to be nominated by the Central Government, in consultation with the Chairman;

And whereas the Empowered Committec was to hear the parties to the suit on all issues raised before them
without being limited to issues that have been raised before the Hon"ble Supreme’Court and the Committee was to furnish
a report, as far as possible, within a period of six months from its constitution;

And whereas the Empowered Committce was constituted vide notification number S.0. 992(E) dated the
30th April, 2010,

And whereas the Hon’ble Supreme Court in the matter of Original Suit No. 3 of 2006; vide its Order dated the
20th September, 2010 extended the time for the submission of the report by the committee by a further period of six months;

And whereas the term of the Empowered Committee was extended for a further period of six months with effect
from the 30th October, 2010 vide notification number S.0. 2659(E), dated the 28th October, 2010;

And whereas the Hon’ble Supreme Court in the matter of Original Suit No. 3 of 2006, vide its Order dated the

6th April, 2011 has again extended the time for submission of the report by the Empowered Committee by a further period .

-of six months;
, Now, therefore, for implementing the said directions of the Hon’ble Supreme Court, the Central Government
hereby extends the terms of Empowered Committee for a further period of six months with effect from the 30th April, 2011.
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